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Roop Chand
s/0 Shri Hoshiar Singh
r/o Bata Chowlk, Choti AAl
Palam Village
New Delhi.
Santar Pal
s/o Shri Jawar Singh
r/o House No.441, B Block
Meera Bagh, Pashim Vihar
Wew Delhi. cas Applicants.

123

v Shri A.F.Bhardwaj, Advocate)

v

(
Vs.

Union of India through

The Secretary

Ministry of Telecommunication
Sanchar Bhawan

Lew Delhi.

The District Manager

Telecommunication

Moradabad

Jttar Pradesh. ' ... Respondents

(BY Shri V.S.R.Krishna, Advocate)

ORDER (Oral)

It appears that the applicants have made a

ml.

vepresentation, A-~1 to Respondent ¥o.2. The learned counser for

4.

the respondents points out that this representation is very
sketchy and does not give any details regarding the periods

3 1

which the applicants have claimed to have worked with th

(]

2, With the consewt of both the learned counsel, 1 dispose

of the application at the admission stage with a direction that

r

h 21

tne applicants will file detailed representations to Respondent
No.2 within a period of one month from the date of receipt of a
copy of this order. On receipt of the said representations,
Respondent No.2 will consider and dispose of the sawe within
three months Lher'edfucrm(&'a acarsne ) add A—ﬁl% O

OA is disposed of accordingly. No costs.
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